GOVERNMENT OF INDIA
MINISTRY OF CIVIL AVIATION
LOK SABHA
UNSTARRED QUESTIOQN NO. : 1506
(To be euswered on the 9" March 2017)

OWNERSHIF AND CONTROL OF AIRASIA INDIA

1306. SHRLRAJESH KUMAR DIWAKER

Will the Mindster of CIVIL AYIATION
CEIOTE T 3 be pleased o state:-

(a) whether the Directerate General of Civi! Aviation (DGCA) proposes not to
cancel the 211 eperator permii granted to AirAsia India as it has not found
any vioiztion of “Substantial Ovnership and Effective Control” nerms as
alleged by its rivals;

(b) if so, the dstails thereof;

(¢c) whether any probe has been conducied for the same, if so, the details and
the outcome thereof; and

(d) whether the agreement signed between AirAsia India 2ad its foreign
airline partaer was not consicered while granting licence to operate flight and
if so, the Ceialls thersni?

ANSWIR

Minister ef State i1 the Ministry of CIVIL AVIATION
oI FEiNe T ST 3 o ol (Shri Jayant Sinkha)

(a) to (d): Directorate Geuneral of Civil Lviztion (PGCA) has decided not to
cancel the Air Uperater Permit (AOP) g anted {0 Air Asia India as jt as not
found any vielztion of "Substantial Owaership and Effective Control" norns
by the cemparny. Purther, documents/agreenert submitted by the company at
the time of ADY or came into the knowledge of DGCA thereaiter, has been

examined and fovud fn order,

ks



